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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

I.A. No. …….. of 2023
IN

SPECIAL LEAVE PETITION (CIVIL) NO.    3697 OF 2023

IN THE MATTER OF:

M/S. ANK PHARMA PVT. LTD … APPELLANT 
VERSUS

SAYYED MOHAMMED SABIR USMAN & ORS
… RESPONDENTS

APPLICATION FOR PERMISSION TO PLACE ADDITIONAL 
DOCUMENTS ON RECORD

TO,
THE HON’BLE CHIEF JUSTICE OF INDIA AND 
HIS HON’BLE COMPANION JUDGES 
OF THE SUPREME COURT OF INDIA.

The humble application of the Applicants above named.

MOST RESPECTFULLY SHOWETH:

1. The captioned civil appeal has been preferred under Section 22

of the NATIONAL GREEN TRIBUNAL ACT, 2010 (‘NGT Act’)

against the judgment and final order dated 31.03.2023 passed by

the Hon’ble National Green Tribunal Western Zone Bench, Pune

(‘Impugned Judgment’) in O.A. 19 of 2020 (WZ), whereby the

Hon’ble NGT has imposed environmental compensation on the

Appellant.

2. That this Hon’ble Court had by its order dated 17.05.2023 and

its order dated 11.08.23, directed the Appellant to deposit a sum

of Rs. 70,00,000/- in two tranches with the National Green

Tribunal, Western Zone Bench, Pune, Maharashtra.

3. In terms of the said orders, the Appellant deposited a sum of Rs.

35,00,000/- (Rs. Thirty Five Lakh) on 17.08.2023 and a sum of

Rs. 35,00,000/- (Rs. Thirty Five Lakh) on 14.09.2023 with the
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National Green Tribunal, Western Zone Bench, Pune, 

Maharashtra.

A copy of proof of deposit Rs. 35,00,000/- (Rs. Thirty-

Five Lakh) dated 17.08.2023 is hereto marked and

annexed as ANNEXURE A-1 Pg. No 7.

A copy of proof of deposit Rs. 35,00,000/- (Rs. Thirty-

Five Lakh) dated 14.09.2023 is hereto marked and

annexed as ANNEXURE A-2 Pg. No 8.

4. Further, on 17.05.2023, this Hon’ble Court had also directed the

Appellant to:

“file a copy of the order(s) passed by the Labour 
Commissioner/Labour Court awarding compensation to 
the legal representatives of the deceased and the injured 
workers.” 

5. In terms of the said order the Appellant is placing on record the

orders dated 11.08.2020, 19.08.2020 and 16.12.2021 passed by

the Labour Commissioner, Thane awarding compensation to the

legal representatives of the deceased.

A copy of the judgment dated 11.08.2020 passed by the

Commissioner for Employees Compensation and Judge, First

Labour Court Thane (Presided by D.S. Paikrao in Dist.

Application (ECA) No. 76/A-11/2020 is hereto marked and

annexed as ANNEXURE A-3 Pg. No 9-12.

A true and translated copy of the of the judgment dated

19.08.2020 passed by the Ld. Commissioner for Workman 

Compensation and the second Labour Court, Thane in 

Application (E.C.A) No. 77/A.12/2020 is hereto marked and 

annexed as ANNEXURE A-4 Pg. No 13-19.
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A copy of the judgment dated 16.12.2021 passed by the 

Commissioner for Employees Compensation and Judge, First 

Labour Court Thane (Presided by Smt. Dhanashree G. More in 

Dist. Application (ECA) No. 341/A-55/2021 is hereto marked 

and annexed as ANNEXURE A-5 Pg. No 20-24.

6. In addition to the Rs. 70,00,000/- (Rupees Seventy Lakhs) the

Appellant has deposited with the NGT, the Appellant has also

paid Rs. 31,53,773, and as compensation and hospital expenses

amounting to Rs. 23,16,253. A table recording compensation &

hospital expenses paid by the Appellant is reproduced below:

Sr. Name Amount of 
Compensation

Remarks

1. Mohan Suryabhan 
Ingle

Rs. 10,16,700/ Deposited in 
Court

2. Mohammad Ilyas 
Ansari

Rs. 6,97,073/- Deposited in 
Court

3. Madhuri Devi Rs.8,00,000/- Deposited in 
Court

4. Mohit Singh Hospital Expenses 
paid + 25,000 cash

5. Nishu Singh Rs.3,00,000 Deposited in 
Court

6. Prachi Rahul
Singh

Rs.50,000/- +
Hospital Expenses 
paid

Cash

7. Ritika Rahul Singh Rs.50,000/- +
Hospital Expenses 
paid

Cash

8. Rajmati Devi Rs. 1,40,000/- Cash
9. Golu Surendra 

Yadav
Rs.50,000/- Cash

10. Khushi Surendra 
Yadav

Rs.50,000/- Cash

11. Trinath Dasari Rs.25,000/- Cash
12. Sachin Kumar 

Yadav
Hospital Expenses 
Paid
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13. Rakesh Kumar Hospital Expenses 
Paid

14. Mulayam Yadav Hospital Expenses 
Paid

15. Natvarbhai V. Patel Hospital Expenses 
Paid
Rs. 20,16,253/-

Hospital Expenses 
paid to Thunga 
Hospital

Rs. 3,00,000/-

7. This can can also be confirmed at Annexure XIV in the Joint

Committee Report (Annexure 6 at Pg 120 and 120A of the Civil

Appeal).

8. This application is being made bona fide and in the interest of

justice.

PRAYER

9. In these circumstances, the Applicants pray that your Lordships

may be pleased to: -

(i) Permit the Applicant to place on record the aforesaid

additional documents marked as ANNEXURE A-1 to A-

5;

(ii) Pass such other or further Orders as may be deemed fit

and proper.

FILED BY 

(Anshula Grover)

Advocate for the Appellant/Applicant

Dated: 0 .11.2023
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BBEFORE THE COMMISSIONER FOR EMPLOYEES’
COMPENSATION AND JUDGE, 
FIRST LABOUR COURT THANE.
(PRESIDED BY: D. S. PAIKRAO)

DIST. APPLICATION (ECA) No. 76/A-11/2020

1] Smt. Asma Banu Ansari,
Age 50 years,
Wife of the deceased.

2] Ms. Affrin Ansari Ilyas,
Age 21 years,
Daughter of the deceased.

3] Ms. Safa Ilyas Ansari,
Age 17 years,
Daughter of the deceased.

4] Mst. Ansari Abuzar,
Age 15 years,
Son of the deceased.

All Residing At :
P-16, Sukla Compound,
Boisar (West), Saravali, Boisar,
Thane, Palghar, Maharashtra – 401501. ...Applicants.

V/s

Ank Pharma Pvt. Ltd.,
Plot No. M-2, MIDC, Tarapur,
Dist –  Palghar, Maharashtra. ...Opponent.

  Appearance:U.R Shri. P.N. Singh for Applicants.

JUDGEMENT
(Delivered on11/08/2020)

1) This is an application for distribution under section 8 of
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Employees' Compensation Act, 1923 filed by the applicants.

2) The opponent has deposited Rs. 6,97,073/- in  D.S.

No. 301/2019 for distribution sought in the application.

3) The applicant no. 1 is the wife of deceased and

applicant no. 2 is the daughter of the deceased and applicant

no. 3 & 4 are minor children of deceased namely late

Mohammad Ilyas Ansari.  The dependents mentioned are the

dependents as per Section 2 of the Employees' Compensation

Act, 1923.   

4) The applicant no. 1 has filed claim affidavit at

Exh.U-5 and submitted that the applicants are legal heirs of the

deceased and they are depend on the income of the deceased.

The applicants are legal heirs of the deceased and dependents

on him and they are entitled for compensation amount

deposited by opponent before this court. The applicant has filed

application at Exh. U-6 that to waive the publishing of the public

notice in the newspaper.  She further deposed that she

undertake to indemnify and deposit the amount, if any other

dependent other than the applicants on record claims for

compensation. 

5) The applicant has filed identity proof below Exh.U-3

i.e. Aadhar cards and Ration Card of the applicants. The

applicant lastly prayed that they are legal heirs of the deceased

and they are entitled for compensation which is deposited by
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opponent before this court.  

6) That the applicant filed affidavit at Exh.U-5 and

deposed that his deceased husband was working as a Supervisor

with opposite party and died during the course of employment

on 11/01/2020.  The said accident occurred during and in the

course of employment with opponent. She further deposed that

the opponent has deposited compensation amount before this

court, therefore, the applicants are dependents of the said

deceased. He further deposed that the compensation amount

may kindly be distributed amongst the applicants. In result, I

pass following order.

OO R D E R

1)Application is allowed.

2)Rs. 1,74,269/-(Rupees One Lack Seventy Four Thousand

Two Hundred Sixty Nine only) shall be paid to applicant

no. 1 Smt. Asma Banu Ansari by account payee cheque.

3)Rs. 1,74,268/-(Rupees One Lack Seventy Four Thousand

Two Hundred Sixty Eight only) shall be paid to applicant

no. 2 Ms. Affrin Ansari Ilyas by account payee cheque.

4)Rs. 1,74,268/-(Rupees One Lack Seventy Four Thousand

Two Hundred Sixty Eight only) each shall be deposited  in

the nationalized bank for saving scheme in the name of

the applicant no. 3 Ms. Safa Ilyas Ansari applicant no.4

Master Ansari Abuzar and  till their age of majority.
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5)Application is  finally disposed off.

Place : Thane.
Date  : 11/08/2020
JSG/-

sd/-
(D.S.PAIKRAO)

Commissioner for Employees'
Compensation and Judge
First Labour Court, Thane.
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22 L.C. T. 1      Application (ECA) No.77/A-12/2020

Exh. O -
Received on    : 03/03/2020
Registered on  : 03/03/2020
Delivered on   : 19/08/2020. 
Duration       : 0 Y. 05 M. 16 D.

MHLC04000241-2020
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22 L.C. T. 2      Application (ECA) No.77/A-12/2020
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22 L.C. T. 3      Application (ECA) No.77/A-12/2020

Argued on :    19/08/2020
Judgment dictated on :   19/08/2020
Judgment checked & signed on : 19/08/2020   
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1/4
102 rural dev minister

Translated copy of Annexure A-

Application (ECA) No.77/A.12/2020 

Exh.O
Received on : 03.03.2020

Registered on : 03.03.2020

Delivered on : 19.08.2020

Duration 0 Y   05 M    16 D

BEFORE THE HON’BLE COMMISSIOER FOR WORKMAN 
COMPENSATON AND THE SECOND LABOUR COURT, THANE

(Smt. M. Y. Amrutkar – Presiding Officer)

Application (E.C.A.) No.77/A.12/2020

CNR No.MHLCO4000241-2020

1] Smt. Mangla Mohan Ingle
Age: 48 years, wife of deceased.

2] Shri. Govinda Mohan Ingle
Age: 28 years, daughter of deceased.

3] Smt. Panchphula @ Panchphyulabai Suryabhan Ingle.
Age 74 years, mother of deceased.

Address : Flat NO.5, C Wingh , Oswal Wondercity,
Takshashila Apartments,
Tal. Palghar.   ….     Applicants.

Vs.

1] M/s Alexo Chemicals,
Address: B.707, Raj Madhur, Devidas Lane,
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2/4
102 rural dev minister

Borivali  (West)
Mumbai 400 103    ….     Respondents.

CORAM : SMT. M.Y. AMTUTKAR, COMMISSIONER  
FOR WORKMAN COMPENSATION 

Appearance : Shri. P. N. Singh, U.R. for applicant.

APPLICATION FOR DISTRIBUTION OF 
COMPENSATION.

JUDGMENT
(Decision given during working hours of Court 

On 19.08.2020.)

1] In this matter respondent M/s Alexo Chemicals,

Mumbai has deposited an amount of Rs.10,16,700/- for 

distribution in the accounts of this Court vide CEC challan from 

register No.302/2019 .  Applicant No.1 is a widow and was the 

wife of deceased, Applicant No.2 is the adult daughter of the 

deceased.  Applicant No.3 is the mother of deceased.  

Applicant No.1 has filed her affidavit at Exh. U.4. In it she has

stated that the original applicant Shri. Suryabhan Omkar Ingle 

died on 04.12.2012.  Therefore, except applicant no.1 and 3 

there are no other legal heirs of the deceased.

2] Xerox copies of the Aadhar Card of applicant Nos. 1

17
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3/4
102 rural dev minister

to 3 is produced on record and Xerox copy of ration card is 

produced on record. Advocate for the applicant has filed 

evidence at Exh U.8 and it has stated that except for this claim 

there is no any application pending before any other Court.   

Applicant No.2 is an adult at the time of death of the deceased 

and therefore, she is not dependent on the income of deceased.   

Therefore, as Applicant Nos. 1 and 3 are the dependents of 

deceased at the time of death, they are entitled to get 

compensation of Rs.10,16,700/-.  For the reasons stated above 

I pass the following order.

ORDER

1] Application is allowed.

2] The original applicant Shri. Suryabhan Omkar Ingle is the

father of deceased as on today he has expired.  Applicant No.1 

is the wife of deceased. Applicant No.2 was an adult at the time 

of death of deceased and not dependent on the income of 

deceased.  Applicant Nos. 1 and 3 were dependent on the 

income of deceased at the time of death of deceased.  Amount 

of compensation of Rs.10,16,700/- be paid to applicant Nos. 1 

and 3.

3] An amount of Rs.8,16,700/- be paid to applicant No.1 by
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4/4
102 rural dev minister

cheque of nationalized bank as compensation amount.

4] Applicant No.3 is the mother of deceased, therefore, she

be paid an amount of Rs.2,00,000/- by cheque of nationalized 

bank  out of total compensation amount. 

Digitally signed by   
     Manjusha Ramesh Kolhar

Date: 2020.09.05
11.35.47.0530

Place : Thane:         (Smt. M. Y. Amrutkar,)
Dated : 19.,08.2020        Commissioner for Workmen 

Compensation and Judge, II nd Labour
Court, Thane.

Applied On             19.08.2020

Judgment dictated on :: 19.08.2020

Judgment checked and signed on : 19.08.2020

True translated copy
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11 L.C.T.        1       Apln (ECA) No. 341/A-55/2021  
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11 L.C.T.        2       Apln (ECA) No. 341/A-55/2021  

21594



11 L.C.T.        3       Apln (ECA) No. 341/A-55/2021  
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11 L.C.T.        4       Apln (ECA) No. 341/A-55/2021  
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11 L.C.T.        5       Apln (ECA) No. 341/A-55/2021  
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

I.A. No. …….. of 2023
IN

CIVIL APPEAL NO.    3697 OF 2023

IN THE MATTER OF:

M/S. ANK PHARMA PVT. LTD … APPELLANT 

VERSUS

SAYYED MOHAMMED SABIR USMAN & ORS

… RESPONDENTS

APPLICATION SEEKING EXEMPTION FROM FILING 

OFFICIAL TRANSLATION OF AN ANNEXURE

TO,
THE HON’BLE CHIEF JUSTICE OF INDIA AND 
HIS OTHER COMPANION JUDGES OF THE 
SUPREME COURT OF INDIA, NEW DELHI 

THE HUMBLE APPLICATION 
OF THE APPELLANT ABOVE 
NAMED;

MOST RESPECTFULLY SHOWETH:

1. The captioned civil appeal that has been preferred under Section

22 of the NATIONAL GREEN TRIBUNAL ACT, 2010 (‘NGT Act’)

against the judgment and final order dated 31.03.2023 passed by

the Hon’ble National Green Tribunal Western Zone Bench, Pune

(‘Impugned Judgment’) in O.A. 19 of 2020 (WZ), whereby the

Hon’ble NGT has imposed environmental compensation on the

Appellant.
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2. That the facts leading to the filing of the instant application have

been mentioned in detail in the captioned civil appeal and the

same are not being reiterated for the sake of brevity and to avoid

prolixity. The Appellant craves leave of this Hon'ble Court to

refer to and rely upon the contents of the accompanying

application for the purpose of the present application also.

3. It is submitted that the Appellant is filing the instant application

seeking an exemption from filing the official translation of

Annexure A-4 annexed with the accompanying interlocutory

application. The said annexure is an order dated 09.08.2020

passed by the Labour Commissioner, Thane and was in Marathi

language, and has already been translated privately by the local

advocate of the Appellant. The Appellant undertakes to file

official translations if so directed by this Hon’ble Court.

4. That the Appellant seeks leave of this Hon'ble Court to place on

record the document as translated, without the assistance of

official translators. This Hon’ble Court has by order dated

17.05.2023 directed the Appellants to file the order of the Labour

Commissioner.

5. The Appellant has placed accurately translated copy of the said

annexure, and therefore, in view of the urgency in the matter,

this Hon'ble Court may be pleased to exempt the Appellant from

filing official translation of Annexures A-4.
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6. This application is being made bona-fide and in the interest of

justice.

PRAYER

In the circumstances, it is therefore most humbly prayed that this 

Hon'ble Court may graciously be pleased to: -

a. Allow the present application and exempt the Appellant from

filing official translation of Annexure A-4, being translated

copied of annexures from Marathi to English; and

b. Pass such other and further orders as this Hon'ble Court may

deem fit and proper in the facts and circumstances of the case.

AND FOR THIS ACT OF KINDNESS, THE APPELLANT AS

IN DUTY BOUND SHALL EVER PRAY.

FILED BY 

(Anshula Grover)

Advocate for the Appellant/Applicant

Dated: 0 .11.2023
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